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21 .4 
Hon. ilre_IttcUe Imes 

Sri A •\1• 'irivastava learned counsel for the .applicant. 

Sri C. S. -Singh learned counsel. 
 for the respondents. LearnDd 

counsel for the applicant info =ms tnat the petition duly sigirod 

by the applicant for withdrowl or application has been filz-ld 

in the office. Let it be brought on the record• 

Learned Co.i 
nsal for the applicant states that relief 

ed for by the applicant has. already been allowed, hence 
claim  
she does not want to persua this matter. In view of above 

this applicAtion is dismissed as withdrawn. 

Copy of the order may be given to learned counsel for the 

applicant according to ruiss• 
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